
2Z7 Written Answers MAY 12, 1993 WrittenAnswers 22B 

THEMINISTEROFSTATEINTHEMIN- 1990-91,1991-92 & 1991-93were As. 3.02 
ISTRY OF URBAN DEVELOPMENT AND crores out of1ls Rs. 0.1997 crores were 
MINISTER OF STATE IN THE MINIUSTRY r9leasedtotheBoardduringtheyears 1992-93. 
OF WATER RESOURCES (SHRI P.K. Dueto severe budgetary constrcuaints, if has 
THUNGON): (a)to (c). There is no provision for not been possible forthe Govemmnet to dis-
allotment of acommodation to private organiza-
tions. institutions and societies registered or 
otherise from General Pool. In idnividuyal cases 
howerver. attimes such bodies are given allot-

bursethe reguisite service charges. The pay-
ment o;f service Charles in full is subject to 
avaiulability of funds. 

ments on spacial considerations. with the ap- J Translation] 
provalofCCA. 

(d)ThenUrl)" ofcasessantionedduring 
the lastthree years is given below: 

1900 

1991 2 

5 

Payment of MES service charges to Pune 
cantonmnet Board 

8306.SHRIANNAJOSHt:WillthePRIME 
MINISTE R be pleased to state: 

(a) the amount the Govemment have to 
pay to the Pune Cantonmnet Board towards the 
MESservlcechar ],,3; 

(b) the date since when the payment is 
<iIe: 

Ic) the reasor,s for dely iln making the 
payment: and 

(d) the time by which the dues are likely 
to be paid? 

THE MINISTER OF ST ATE INTHE MIN-
ISTRYOFDEFENCE(SHRIMAlLLIKARJUNj 
(a)to(d). The arrears of s~rvlce charlges be-
came due to Pune Cantonments since 1990-91. 
The total arrerars of service charges payable to 
PuneCantonment as on 31..1J3-93fortheyears 

DDA Cases Pending in Courts 

83]7. SHRI JANGBIA SINGH: 
SHRI MOTILALSINGH: 

Will thhe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the total number of D.D.A. cases pend-
-J in various Courts. 

I, hetotainumberoftheperSonstmembrs 
submitted applications fortheout oIcourtsettle-
ment of the cases and the total number of 
applications out of them cleared so far; 

(c) the time which the remaining 
appIicasions would be cleared; 

(d) whether meetings for these settlement 
have been held rarely; and 

(e) if so. the main reasons therefor? 

THE I,'INISTEROFSTATE IN THE MIN-
ISTAY CY' 'jRBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHAI P.K. 
THUNGON): (a) DDAhas reported that. as per 
the records 20. 379 court cases by! agaisnt DDA 
were pendln91n vanuous courts ason 31-3-
1993 

(b) 216 per.>uns ahV8 submittedaphcatJons 
to DDA till date for out of court settiementof tt-". 
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cases. 33 cases have already been disposed of 
by the Committee set up by DDA forout of court 
settlement of the court cases. 

(c) DDA hyas reported that it is to possible 
to fix any time limit forthe final disposal of all the 
remaining aplications. 

(d) No, Sir. The meetings for considering 
out of court staement are held from time to time . 

(e) In view of 'd' above q8estion does not 
arise. 

Medical Facilities to Quasi-Central 
Government Pesnsiners 

8308. SHRI VIJAY KUMAR YADAV: Will 
the PRIME MINISTER be pleased to state: 

(a) whether an Inter-Departmental 
Commitee set up under the Ministry of Person-
nel, Public Grievances and Pensions toexam-
me the Issue of extending medical facilities 
(amenditRS) toquasi-Central Government pen-
sioners whgo are not covered underthe CGHS, 
has since submitted its report; 

(b) ifso. the recommendations of the Com-
mittee:and 

(c) the reasons fordealy in implementation 
of these recommedations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF PERSONNNEL. PUBLIC GRIEV-

. ANCESANDPENSIONSANDMINISTEROF 
STATE IN THE MINISTRY OF 
PRLlAMENTARY AFFAIRS(SHRIMATI MAR-
GARET ALVA): (a)Nosuch Inter-Departmental 
Committee to examine the issue of extending 
medical facilities to Quasi-Central Government 
pensioners who are not coverted under the 
CGHS was appointed under the Ministry of 
Personnel. Public Grievances and Penssios 

(b) and (c). Do not arise 

Blanket Expetiontosmall scale 
industries 

8309. SHRIV. SOBHANADREESWARA 
AAOVADDE:WilithePRIMEMINISTERbe 
pleased to state: 

(a) whether blanket exemption to small 
scale sector from price control nas resulted in 
a numberof malpractices; 

(b) whetherthe Government have received 
any such cases; 

(c) if so, the details thereof? 

(d) the reasons giving for granting blanket 
exmption instead of exemption from price con-
trol upto a value limit as recommeded by the 
Kalker Committe; 

(e) whether a number of small scakle sec-
tor units are selling producing the brand prod-
ucts organised sector units by getting the brand 
name duly transferred /assigned; 

(f) if so. the details of such products: and 

(g) the names of the multinational drug 
com panes getting their products manufactured 
by small scale units? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS 
(SHRI EDUAAOS FALEIRO) (a) to(c). (e) and 
(f). At present., exemption to Small Scale 
Sector Pilarmaceutical units from the provlsons 
of DPCO. 1987 is regulated in accordance with 
the prOVisions of Goverrnment SO 719 (E) 
dated 21 .7.1988. \Whereever Instances of 
companmes avalaling exemplin in Violation of 
the conditions of the said order come to the 
noticeofthegopvemment thesame are looked 
into and dealt with in accordance with he provi-
sionsofDPCO, 1987. 




